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[Shri R. Ramakrishnan] 
the industrial policy statement which he has 
re-stated, is Avial. It is very tasty; at the same 
time, it is not as good as Pulao or some other 
dish which many of us would like to have. Sir, 
briefly, the main objectives of any industrial 
policy statement should be, stepping up of 
productive employment opportunities with 
stress on labour-intensive technology, without 
sacrificing productivity, and secondly in a 
large country like our, stepping up output of 
consumer goods with a view to avoiding 
shortages and bringing down prices of 
essential goods. These are the two objectives 
of any industrial policy. An academician like 
Dr. Chanana will definitely support me in this. 
But Sir, para two of this industrial policy 
statement starts with a generalisation of the 
take-off stage. It was many many years ago 
when Mr. W. W. Rostow wrote a book an 
economic growth where ultimately, after the 
take-off stage, he dreamt of a stage of high 
mass consumption. Whether India will ever 
reach that stage with this sort of policy, I do 
not know. But at the same time, I think, he has 
made a beginning. Now, coming to the most 
important item, point number four, a very bold 
statement has been made that industrialisation 
is a sine qua tion of economic progress Sir, 
what is stated is very laudable. All these 
policy statements should be translated into 
action. But the means of doing this have not 
been spelt out as clearly as one would like. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Mr. 
Ramakrishnan, you may resume your speech 
after the Half-an-Houi Discussion. 

HALF-AN HOUR DISCUSSION ON 
POINTS ARISING OUT OF THE 

ANSWERS GIVEN IN THE RAJYA 
SABHA IN THE 7TH AUGUST, AND 

THE 27TH NOVEMBER, 1980, TO 
UNSTARRED QUESTIONS 936   AND* 

962 RESPECTIVELY REGARDING 
AUDIT SYSTEMS OF THE WORKING 

OF MINISTRY    OF    DEFENCE 

SHRI JASWANT SINGH (Rajas-than): Sir, 
the Half-an-Hour Discussion is not half-an-
hour discussion as such, as we have seen in 
previous discussions. I think, I need to start 
from where the genesis of this half-an-hour 
discussion is. There were two sets of 
questions asked. I think, the hon. Minister has 
gone into them. Hence, in the Business today, 
when it talks of audit systems, let it not be 
misunderstood. One is not talking of audit 
systems, one is talking of the total sysems of 
management audit. You look very worried. 
Well, I -would if I were you. The fact is, it is 
an 'Alice in Wonderland' kind of situation. It 
was the Eaglet who said "Please talk English. 
I do not understand half the words you use. I 
am sure you do not either". You have two 
options, hon. Minister. Either you can lie back 
and enjoy what is coming or you can continue 
to look as worried as you are doing now. 

We are talking of total management systems 
audit. We are talking of the total working of 
the Ministry of Defence. The arrogance lies in 
the reply which came to me saying that no 
such audit has been carried out and that it is 
not necessary to carry out such an audit. That 
was the beginning of this whole debate. If I 
had received a reasonable enough reply, the 
need for such an half-an-hour discussion 
would not have arisen. To be on the same 
wavelength, it is necessary for me to talk 
about what one is implying when one is 
talking of management. I will have to be very 
brief. The functions of management would be 
to lay down the parameters, to lay down the 
objectives, to fix targets, to make people 
result-oriented, to achieve a certain 
professionalism in the functioning of the 
Ministry of Defence, to have accountability, t0 
have a resource-management system. What 
would this imply? This would imply induction 
of a method.   Planning, attempts 
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at achieving efficiency and achieving 
economy. Audit is to investigate, to check, to 
find" out, whether what we are doing is right 
or not. That is the parameter. For the Defence 
Ministry to assert, firstly to admit that they 
have not done any audit and secondly to assort 
that they do not need to do it, is incredible and 
almost unbelievable. We are talking here of 
inducting a system of management in the 
Ministry of Defence and its functioning. What 
are some of the essentials? There has to be a 
process of decisionmaking which will help in 
arriving at a decision. There has to be a 
scientific attitude of mind in managing the 
working and the functioning of the Ministry of 
Defence. We have to have a proper attitude 
because it is from attitudes that the technique 
will evolve. We have to have the concept of 
productivity of resources and the resources are 
man-made. They do not come from nature and 
the biggest-resource we have is man himself. 
From this generality, what is the idea] which 
the Ministry of Defence should aim at? Of 
course, without doubt, it is civilian control. But 
more than that, equally important, is quick and 
timely decisions. Finally, an inbuilt capacity to 
grow, should there be a demand placed on it, 
by an emergency, by the requirements of a 
national peril    etc. 

What do we actually have? I have a very 
interesing quotation. I would like to quote it 
here, which says: 

"A fresh evil has been growing up in the 
shape of excessive notings and criticism in 
the Military Department on the purely 
military aspects of proposals with the 
weight and authority of the C-in-C, 
whereby much delay is caused and the main 
issue is frequently obscured by a mass of 
irrelevant criticism. The evils of this system 
are palpable. All the work has to be done 
twice over." 
Now this is the quotation which is dated 

1889. It is a report by Field Marchal Roberts 
of Kandhar. He is talking about the 
functioning of the 

Defence Department then.   It is staggering 
almost 100 years later. If one were to talk 
about the functioning of the Ministry 0f 
Defence, one    would have to change a single 
word, that is, instead of the word "twice" we 
have to change it that the work has to be done  
'thrice'  over.    I  will     explain 'how'. How is 
our Ministry of Defence functioning?   How 
are we really func. tioning  in  the  Ministry  of  
Defence? You have an apex, you have five 
components and you have three tiers. The 
apex,  theoretically  speaking,  is     the 
President who is the Commander-in-Chief.    
The five  components  are the three service 
headquarters,  the three Service Chiefs and 
then you have the Cabient and the Minister of 
Defence. What are the three tiers of function-
ing?    No other Ministry is functioning like 
this.    In the three tiers you have the service 
component, you have the Ministry for Defence 
and you have a Defence Finance Department.   
Then you have a strange anomaly    again, i.e. 
there  is the Committee system. I do not want 
to go into the system as the attendance in the 
House is thin, but let  us   see  how the     
committee system   broadly  works.    There     
are two  basic  committees   functioning  in the 
Ministry of Defence.   The one is the Minister 
of Defence Committee It is the civilian 
component of the service committees and the 
service committees are statutory bodies.    
They are only recommendatory bodies.    They 
cannot decide.   There are various committees 
which come under the Ministry of Defence.    
The important  ones  are perhaps the 
Committee for Defence Planning,  possibly the 
Defence Minister's Committee.    Where did 
we    get this jumble from? Mr. Vice-
Chairman, in September 1947  Lord    Ismay,     
Staff Officer to Lord Mountabatten, devised a 
system  for the functioning of the Defence 
Ministry.      Since September 1947,  except for 
minor modifications, no  changes  have been  
made  in  the functioning of the Ministry of 
Defence. We are continuing to work with this 
anomalous inheritance which Lord Ismay has 
given us. Surely in the past 33 years the world 
has not stood 
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requirements of the country have not 
stood still. What have we done? Lord 
Ismay gave the outline, the structure and 
we have perfected it by adding on to it the 
refinements of bureaucracy, indecision 
and nothing else; no more than that, has 
been done. On top of that the Ministry of 
Defence in answer says: We have not 
carried out the audit and we do not feel 
the need to carry nut the audit. 

Now let us see how the plans are 
prepared.    The Service Headquarters 
prepares  a plan     which goes  to the 
Committee of Defence Planning. Then, 
upon  the     recommendations     of  the 
Defence Planning  Committee,  it goes to 
the Minister of Defence.    Then it goes to  
the  Cabinet  Committee     for Political 
Affairs which puts a seal of approval and 
sends it back as an approved  plan.    Now 
starts   the  game. Having got an approved 
plan, thereafter the Service Headquarters 
place their requirements upon    which    the 
elephantine   movement   of   flies   start. It 
must then go to the    Ministry    of 
Defence—that is the bureaucratic or-
ganisation—which then sends it to Defence  
Finance  who  naturally do  not know what 
is taking place, and therefore a query is 
made.   The file makes its ponderous way 
back to the  Service: Headquarters and this    
lobbing keeps on taking place, by which 
time ■ the original requirement has changed 
and, therefore, there has to be necessarily a 
modification made.   When that 
modification  is  recommended,     some-
body in this maze—whether it is the 
Defence Ministry or whether it is the 
Defence Finance—says that the modi-
fication is equal to     something new; 
therefore, go back to the CCPA—the 
Cabinet '   Committee      for    Political 
Affairs.   And so the whole game starts 
again.    And the Service Headquarters go 
back to the CCPA.   We started by defining 
what we were looking for in management 
and we have come to a situation   that  we  
have  perfected   a system for not arriving at 
a decision. Hon. Minister, 1 would like to 
put it 

across to you that we are talking about 
defence, we are talking about the security 
of the country and for the Ministry to say 
that they do not need to see how they are 
doing it is an incredible assertion. 
I will proceed further.    What happens  

because  of  this  kind  of maze? There is 
firstly an absence of a total defence concept 
and defence environment.   There is an 
absence of integration of the three Services.    
You have three Service plans.    There is no 
integrated  Defence     plan.    The    three 
Services are acting 0n tandem, inde-
pendently.    Don't   shake   your   head. 
That is a fact.   That is how    it    is. You 
can deny it by agruments.    You can    
convince    me    by    arguments. I will be 
perfectly ready to be convinced if you can 
convince me.    It is no good saying that we 
have got an integrated   plan.     In   fact,   
there   are three separate Service plans 
which are lumped   together   and   the   
formality of having an integrated plan is 
gone through.    You  have  an     absence  
of perspective.    You can't have perspective 
if you feel, "we don't have to look at how 
we are doing things".    Decisions   are   
never   arrived   al     When they  are  
arrived  at, they  are     not timely.   There is 
the concept of economy  of  time.    
Answering  a   question the other day in this 
House> you talked  about time's    
importance.    Please implement it.    Those 
were your own words in connection with a    
defence question. 

After the inevitable delays, whatever then 
comes is invariably inadequate for the 
original requirement. By the time it comes, 
it is out-dated by the changes that have taken 
place. I ask a specific question-, how much 
time elapses between an approved plan 
being put up for execution and its actual 
execution? You don't have to answer it just 
now. You carry out a research into it by 
yourself and you will come to a staggering 
fact that it is between 3 to 5 years that it 
takes for any decision of major nature for 
the Defence Ministry too execute. And ' 
inevitably, if you work in that kind 
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of time-frame, it is more costly. We started 
at the original criteria of "quick decision 
and growth capacity". Please apply this 
criteria of "quick decision and in built 
growth capa-^ city" and answer whether 
the organisation of the Defence Ministry 
has the ability to arrive at quick decisions. 

What happens in concrete terms, 1 
will illustrate. That is the question 
which is in our minds—the question 
of tanks. It was known in 1972-73— 
deny it if you can—that in the indi 
genous development of a main battle 
tank for India, we were going to face 
a gap in the '80s. We came to know 
that there was going t0 be a gap—I 
am repeating it So that I get a specific 
answer from you Mr. Minister—in 
1972-73, we came to know that there 
was going to be a gap in the indigen 
ous development of a main 
battle tank for India. 

Today we still do not have it. We do not 
have a main battle tank. It is on the drawing 
board. Do not confuse the Vaijayanta tank 
with the main battle tank. We do not have it. 
That is because we did not arrive at the right 
conclusions at the right time and we did not 
because the whole setup is mainly 
indecisive. On the question of Sher-e-Iran, 
there came a period when, to fill this gap, 
India could have picked up Sher-e-Iran. 
Orders were cancelled following the Shah's 
overthrow. Of course we did f not act, 
because we did not arrive at a decision. 
Now if you want to ask for these tanks we 
may not get them and even if we do get 
them, they will cost three times the amount. 

There is the question of product im-
provement. It is a classic example of how 
the Defence Ministry is not only 
indecisive but has no perspective plan-
ning. Any indigenous product that we 
develop must be so developed that the 
development process must be a con-
tinuous process so that it evenually 
meshes into a new generation of 
equipment. What have we done with 
Vaijayanta? We took the right decision to 
develop Vaijayanta as an indigenous tank. 
And now we are talking in terms of doing 
away with Vai- 

jayanta. By the middle of this decade we 
are thinking in terms of doing away with 
Vaijayanta and we have hot thought of 
the alternative. In between we went into 
aberrations like the T-55, a totally new 
concept of equipment. We are not 
purchasing groceries. It is not sabun or 
tel or dant manian which one is purchas-
ing. One is trying to develop the defence 
capability of the country. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): 
Please put your questions. 

SHRI JASWANT SINGH: No, Sir I 
will take time. We have had precedents 
of this We have had Half-an-Hour 
discussions. The original mover is 
granted half an hour. Please do not bully 
me, I beg of you, because this is a very 
important question and it is with great 
difficulty that one has been able t0 raise 
it. 

There was also the question of re-
iurbishing of the Centurion tank. I know 
it for a fact that in the late sixties the 
question was raised whe ther we should 
refurbish the Centurion or do away with 
it, and we took the wrong decision again. 
We did not decide to refurbish the 
Centurion. Now we are talking of 
refurbishing the T-55. We sold the 
Centurion. We gave it away. Others are 
making use of it. 

I will take one example of each service. 
Take the example of the Navy. We are 
involved in a pointless debate about the 
Harrier and the aircraft carrier. Here is 
this great virility symbol—1 do not know 
what else to call it. Whenever we have 
hostilities, three quarters of the Navy is to 
be deployed to protect INS Vikrant. The 
first thing that it has to do is to seek 
shelter in a port and it is so large and 
identifiable target that, heavens forbid if 
something should lappen c0 &, please 
calculate the loss in morale that is 
involved. The basic question which we are 
not debating and which, I wonder if the 
Defence Ministry would debate—-
because I do not think it is functioning to 
debate 
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[Shri Jaswant Singh] 
such things—is, why should the Na^y 
*hink of an ia;?gral«air strike or da-fence 
capacity when tht same can done by a 
shore-based air facility? But we have 
gone ahead and started. debating the 
question about the Harrier. And there was 
this endless debate about it. DPSA which 
continues in the concept of the Air Force. 
I won't waste ticnr Now which country in 
the world—the hon. Minister might like 
to answer it—today can afford a full-
soectrum air force? He*-e is a country 
like India. We are talking in terms of a 
full-spectrum air force. We must have 
reconnaissance flight. The other day a 
news item appeared—as if it is a great 
achievement—that we must have MIG-25 
and the Jaguar. There would be an enor-
mous lead that you would place on the 
infrastructure of the administrative side of 
the Defence Ministry. 

I am asking specific questions. How 
long has the proposel of inducting 
bridging systems in the Army be«n 
waiting? How long has the question of 
combat engineer tractor been waiting for 
arriving at a decision? When did the 
proposal first come up? For how long 
have you no?, arrived at » decision and 
why? For how long are you now 
continuing to sit on the important 
question of sophisticated &i". control 
equipment for our tanks. When was the 
proposal test mooted and what stopped 
you from arriving at a decision as early as 
yesterday? We have the anomaly—I do 
not know whether any other country has 
it—of three different air defence systems 
for three different Services. The Air Force 
has its own air defence system; the Army 
has its own system; the Navy does 
likewise. Why don't you have an 
integrated system which is going to cost 
less and which is going to be more 
effective and more efficient? Please 
answer each of the questions and don't 
cloak them in the usual phrase. "It is not 
in public interest". The press gallery is 
also vacant... 

AN HON.    MEMBER:    That    does 
not matter. 

SHRI JASWANT SINGH: Here is the 
question of Army helicopters, Army 
Aviation Corps. To my knowledge, the 
original proposal was mooted as far back 
as 1968. Correct me if my figures are 
wrong. Is it a fact that 80 per cent of the 
Army helicopters are in any case manned 
by the Army men and that 75 per cent of 
the usage of the helicopters is in any case 
for the Army functions? It that be so, why 
do you continue it as a part of the Air 
Force and not of Army? Is it a fact that a 
committee of Secretaries sat 0n it and has 
unanimously recommended for the 
induction of an Army Helicopter Wing? 
From 1968 this has been there and two 
years ago a committee of Secretaries sat 
on it. What steps you from arriving a 
decision now? 

There is the question of transport 
aircraft. We have been debating the 
question of transport aircraft decades 
now. We get into by-lanes, we get 
side-tracked. We talk of medium 
tactical aircraft. Where in Che 
world are para-troops still being 
used?      In       independent India, 
except for 1948—a minor operation in it; 
that was also not a para-drop it was 
landing of troops by air and in Tangail in 
1971, when have they been used? Can 
you give me one or two examples where 
they have been used? Because we 
achieved a kind of air supremacy, they 
are cap-able of being used. Would the 
Minister like to explain the concept under 
which they are basing their requirements 
of medium tactical aircraft? There is a 
complete chaos which is taking place in 
defence research and development. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): You 
should conclude. 

SHRI JASWANT SINGH: All right. I 
will. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): I may 
point out the rule. The Member who has 
given notice should make a short 
statement and the Minister will reply 
shortly.   There is no ques- 
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Staff. If you have Chiefs of Staff, it is logical 
to have the Chief of Defence Staff if you 
accept integration and professionalisation. „• 
You should answer that. Would you like to 
order a Committee to go into the total 
reorganisation of the Defence Headquarters? 
Would you like to consider presenting this 
House with a White Paper on defence? I 
cannot go on. There is so much to go on 
about. Please understand, Mr. Minister. 
Through you, Mr. Vice-Chairman, to the 
House I would like to submit, the defence of 
the country does not lie in cloaking in 
opacity. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please 
Mr. Minister. 

Would you introduce an audit of the system of 
mangement in the Ministry of Defence now? 
Would you review it? That is Q. No. 1. Would 
you review the total systems of management of 
the Ministry of Defence now, following this 
debate and my request? Would you restructure 
the Ministry of Defence to make it more 
professional to achieve greater integration? In 
1955, Pt. Jawaharlal Nehru, talking to 
Parliament had spoken of integrating the 
Services, the Defence Headquarters, and had 
Spoken of the introduction of Service 
Councils. In 1958, the Public Accounts 
Committee in its report had spoken of what we 
are talking on now. Would you take into 
account what Panditji said in 1955 and 
introduce the system of Service Councils now 
in 1980? It is a specific question, Mr. Minister. 
Would you consider it. We have the Chief of 
Air Staff, the Chief of Naval Staff and the 
Chief of Army Staff. There should be one 
Chief of Defence Staff. The Commander-in-
Chief is not the Chief of Defence Staff. Would 
you consider having a Chief of Defence Staff ? 
Otherwise. Would you stop calling these 
service heads las chiefs of staff because they 
are in fact Commanders-in-Chief of the 
various services? The Chair does not permit 
me to go into the merits and demerits of the 
Chief of Defence 

 
THE VICE-CHAIRMAN (SHRI 

BISHAMBHAR NATH PANDE): Mr. 
Minister. 

THE MINISTER OF STATE    IN 
THE   MINISTRY       OF DEFENCE 
(SHRI  SHIVRAJ         V. PATIL): 
Sir,  ... 
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SHRI NARASINGHA PRASAD NANDA 
(Orissa); Hon. Minister, may I suggest you to 
call Mr. Jas-want Singh to your Ministry and 
take his very good counsel, avail of his 
specialised knowledge on the defence audit 
systems? 

SHRI      SHIVRAJ V.  PATIL: 
I do not know how much time Is available for 
me. If I understand the procedure correctly, 
Half-an-Hour Discussion has to take place 
within half an hour's time. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): That is 
what the rule says. 

SHRI     SHIVRAJ V. PATIL: 
The first mover speaks and then an answer, 
reply, is given. If there are any .questions, 
they a|re put and answers are given. But the 
hon. Member was probably interested in 
telling this House how much he knows  about  
defence  .... 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Not at all. 

SHRI      SHIVRAJ V.  PATIL: 
. . . and not getting the information. 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): Do not treat a Member so 
lightly. 

SHRI SHIVRAJ V. PATIL: If the hon. 
Member really wanted. . . 

SHRI JASWANT SINGH: There is no 
need for the Minister to impute motives to 
me. He does not live with me. I live by 
myself. I have no intention to advertise how 
much I know. Even if it is implied I do not 
want that to be raised. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Please do 
not waste further time. Let the Minister reply. 

SHRI SHIVRAJ V. PATIL: The question 
that was  raised     here 

was about the system analysis and the 
management audif. A half portion, of the 
statement related to this,* and the remaining 
half portion was utilised in raising certain 
questions as if it was a Question Hour. I am 
equipped with all the detailed information, and 
I would be required to answer those specific 
questions. 

SHRI JASWANT SINGH: Will you please 
lay them on the Table of the House? 

SHRI SHIVRAJ V. PATEL: I would like 
to answer both these points to the extent it is 
possible for me. 

Sir, it is said that the decisions should be 
taken quickly. Then, we should have a 
machinery to assess results of the actions we 
took. Probably it is not realised that we do 
have a machinery for taking decisions and for 
reviewing our results and our achievements. I 
may point out that we have so many 
committees. There is a Cabinet Committee on 
Political Affairs. This is a Committee which 
takes into account as to what has to be done 
for strengthening our forces. It takes into 
account the general economic conditions of 
our country which will be useful for 
strengthen-^ ing our defences. It takes into 
acco-unt our relations with foreign countries 
also so as to see that our country is properly 
defended. Here is a committee which is at the 
apex and this committee has to take ino acco-
unt all these factors. We have a Defence 
Minister's Production and Supply Committee. 
We are interested not only in purchasing the 
things from outside, but we are interested in 
producing the things in our own country also. 
That is going to be our mainstay that is going 
to be our main strength. If we for all time 
really depend upon foreign countries, we may 
not be able to defend ourselves. So we at 
times, wherever it is neces-, sary, whenever it 
is necessary, assess as to what is required by 
our Forces and what can be produced here. 
And that  is  done  by the Defence Minis- 
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ter's Production and Supply Com 
mittee. Not only that, we have a 
Defence Research and Development 
Council. Present day defence does 
not depend on the numbers. It de 
pends on scientific development and 
technology. This is becoming very 
sophisticated. It is not possible to win 
wars by having more numbers. It is 
necessary to have sophisticated tech 
nology also. And to achieve that 
kind of sophisticated technology, to 
develop that, we have so many labo 
ratories and so many scientists work 
ing over here. And that is supervis 
ed and directed and controlled by the 
Defence research and Development 
Council. Then we have other 
committees also—the Defence Elec 
tronics Committee the Joint Intel 
ligence Committee, the Committee 
on Defence Planning, the Defence 
Research and Development Orga 
nisation. These are the commit 
tees which are looking after differ 
ent aspects of the defence of our 
country. We have a Committee 
in which the Chiefs of Staff met 
regularly and they assess as to what 
is required by their Forces—what is 
required by the Army, what is re 
quired by the Air Force, what 
is required by the Navy—what are 
the threat perceptions, what is to 
be done at a given moment, etc. They 
discuss between themselves. They 
meet the Defence Minister, sometimes 
regularly, sometimes once in a week 
whenever necessary; everyday also sometimes 
meetings are held. And then they formulate 
the requirements of the Armed Forees, what is 
to be done, all those things. We have a 
Defence Plan Coordination and Im-
plementation Committee also. Now probably 
it is thought that we do not have a perspective 
plan. We do have a perspective plan. The 
concept of plan is accepted in our country—
plan for every development, plan for the 
development of our Defence Forces also. It is 
not that we are groping in darkness. We know 
what is to be done and we know what is not to 
be done, We know what our resources are and 
how those resources are to be utilised for 
strengthening     our 

Defence Forces. Everything is clear before 
our eyes and we are marching in that 
direction. 

Then, it is said that we take a lot of time for 
taking decisions. It is said that by the time we 
take decisions things become very costly and 
things become outdated also. Probably the 
honourable Member wanted to say that. Yes, Sir. 
Sometimes time is taken for taking decisions. 
But crores and crores of rupees are involved. Not 
only money is involved, there are different views 
also. Talking about management:—I am sorry to 
say—he 1 was blowing hot and cold. My friend 
said, let us have an integrated air-force. Why 
should the Navy have a air-force?—he asked. At 
the same time he said that helicopters should be 
made available to the army. These are   two  
contradictory views-... 

SHRI JASWANT SINGH; They 
are not. The Minister has not understood what 
I said. 

Thank you for the courtesy of giving me 
the floor. There is nothing contradictory when 
one is talking of an army helicopter wing; it is 
not contradictory to have an integrated air de-
fence cell. It is not contradictory to have a 
shore-base facility for the navy: Please don't 
confuse yourself and confuse the House. 

SHRI SHIVRAJ V. PATIL: That is what 
exactly I was saying, that you wanted to tell 
us how much you know about military. This is 
what I wanted to say. All the time you are 
telling us, do this thing, do that thing. What I 
am trying to say is there are different views 
and different opinions. There are different 
theories put forth. According to one theory 
something has to be done; according to a 
different theory something has not t0 be done. 
It is not only money that is involved. There 
are different points of view. The Army has a 
point of view, the Navy has a point of view, 
the Air force has a point of view. And if we 
want to have an integrated p^an, if we want to 
utilise these opinions, it is necessary to take 
into account all aspects. Simply by haying one 
gentleman to look after all the three forces the 
problem- 
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will not be solved. We do have a 
Defence Minister who looks after all 
the three forces; we do have commit 
tees which are responsible to all the 
three forces. The problem is not sol 
ved simply by having one gentleman 
to look after them. And if we accept 
that today the world is specialising 
and it is not possible for a man com 
ing from one discipline to understand 
the difficulties and complexities of 
other disciplines, if we have accepted 
that the problem cannot be solved by 
appointing one person. On the con 
trary, even in the Army, even in the 
Navy, even in the Air Force, we have 
different departments. And it is not 
possible for one gentleman to under 
stand in entirety the complexities of 
a department which is in the Navy 
or in the Army. Therefore, simply 
by appointing one gentleman to look 
after all the three forces the problem 
is not solved. What I was trying to 
say was this: when the defence of 
our country is involved, when the 
financial constraints are there, when 
the question of science and techno 
logy is also involved, not only that, 
over and above that when there are 
differing points of views, we do take 
time to take decisions. We do not 
want to rush and take a decision and 
then say, well, here we committted 
a wrong. On the floor of this august 
House different views have been ex 
pressed, one honourable Member 
saying that this has to be done, an 
other honourable Member saying that 
this has not      to  be      done. 
Now        we       have views        of 
same kind outside also. So, after weighing the 
pros and cohs~bf every aspect and every angle 
of the problem We take a decision. Probably 
for that we do have to take a little time. We 
are, of course, trying t0 see that decisions are 
taken quickly but taken in such a manner as to 
make us spend less than what we would d0 
otherwise, so as to rely upon ourselves, so as 
to see that our Defence Forces are very strong. 
As things stand today. I do not find any 
difficulty in       planning,       and       I       do 
not 

think our forces are weak forces; our forces 
are strong forces and we are going in the 
correct direction. Wherever it is necessary for 
us to modify or change a little here and there, 
we would certainly change; we have, in fact 
changed also. But it is wrong to say that we 
have not assessed our systems. It is wrong to 
say that we have not reviewed our 
management... (Interruptions) That is why I 
said you have been quoting history and the 
books. If you want that the Army and the 
Navy and the Air Force systems should be 
reviewed by one gentleman, well, you are 
wrong. Now, we have the Chief of the Army 
staff, we have the Chief of the Naval staff and 
we have the Chief of the Air Force. They are 
given the responsibility of assessing arid when 
ever there has to be a collection of information 
they come together in a meeting they meet and 
discuss. Over and above that, we have the 
Defence Ministry where there are civilians 
also. Please do not think that defence means 
only sailors, soldiers and airmen and weapons 
and that we will be able to defend our country 
with them. We have very brave soldiers. 
Generals and officers and we are proud of 
them. If we think that only by having them we 
will be in a position to defend our country, 
probably we are committing a mistake. Of 
course, in defence bravery is required, 
sagacity is required and acumen is required. 
At the same time we require economic 
development and other things. These things 
are also considered when we sit in the Cabinet 
Committee on Political Affairs. There are 
opportunities for different views coming 
together and we weigh them and assess them 
and then come to the correct conclusions. 

Now, so many questions are put. This is 
the first part of it. Other questions are put to 
me, are we going to give helicopters to the 
Army, are we going to have one person for 
all the three forces .   .   . 

SHRI JASWANT SINGH: Did you hear 
my question? 
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SHRI SHIVRAJ V. PATIL: If you want to 

say, let me know it. 
SHRI JASWANT SINGH; Thank you . . . 
THE VICE-CHAIRMAN (SHRI 

BISHMBHAR NATH PANDE): I will not 
allow. I have to conduct the business of the 
House. 

SHRI JASWANT SINGH: He has given 
me permission. He has given the floor to me. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Does not 
matter. I have to conduct the business. 

SHRI JASWANT SINGH: When the 
Minister has given the floor to me, where 
does the Chair come in? 

SHRI SHIVRAJ V. PATIL: If you object, 
then I will continue. 

SHRI JASWANT SINGH:     I ap. 
predate    your    courtesy.      But the 
Chair is pulling    me    up.    He has 
given the floor to me. 

SHRI SHIVRAJ V. PATIL: Some specific 
questions are put. It is not the Question Hour. 
Here I am not expected to answer all the 
questions. I am not an encyclopaedia having 
all the information with me. If you put a 
question, I will collect the information, 
analyse it and give the answer. Today we are 
on system analysis and management audit. 
Probably the hon. Member thought that we are 
not in a position to understand what he meant. 
We try to understand and we try to answer. As 
far as the specific questions are concerned, 
whether we are going to give helicopters to 
the Army 01 urhether we are going to have 
one gentleman to look after the three forces, 
etc. what I have to say is that these are 
specific questions and are not related to the 
principles involved in the system analysis and 
management audit. They are specific ques-
tions. I hope the hon. Vice-Chairman would 
not ask me to answer these questions which 
are specific. It is not necessary for me to 
answer these questions. 

THE     VICE-CHAIRMAN      (SHRI 
BISHAMBHAR     NATH      PANDE): 

Shri Shiva Chandra Jha. Kindly put the 
questions straightway. 
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SHRIMATI MARGARET ALVA 
(Karnataka): Mr. Vice-Chairman, Sir, there 
are a few questions which I would like to 
raise in connection with the subject which has 
been mentioned in detail by the honourable 
Member earlier. 

Sir, there is this question which has come 
up repeatedly and it is about self-reliance in 
defence production. I think this was the aim 
which Pandit Nehru as well as Mr. Krishna 
Menon had emphasised right in the early days 
and detailed plans for self-reliance in defence 
production had been worked out. Well, you 
may correct me if I am wrong. Now my 
information is that not even 40 or 50 per cent 
of utilisation is there °i our ordnance factories 
and other facilities, and that is all that has 
been achieved. And, Sir, our reliance on 
imported arms, spares, as well as defence 
technology is literally overtaking us. I would, 
therefore, like to know, first of all, what the 
Defence Ministry is doing to see that this aim 
which was set as the national goal, the goal of 
self-sufficiency in defence production, is 
achieved and what you are doing to upgrade 
our units and see that indigenous production 
is increased. 

I may say here, Sir, that it is a known fact 
that many of your retired army officers have 
become arms agents and pedlars after 
retirement and I ask you what you are going 
to do to stop this. I ask this question because 
this is a dangerous thing if your own officers 
get involved in the sale and purchase of arms 
because they build up self-interest even when 
they are in service in order to be acceptable 
later on. I would bring to your notice, Sir, one 
thing. I have got it with me and this is only 
one example. 

A proposal was put up on the 22nd April, 
1977, for upgrading some of your tanks. It 
was in Mav 1977. Now, on the 2nd May of 
1979, a routine reply is sent that the proposal 
was considered and was found not feasible 
and was rejected. You have an R & D 
Department. You have a whole  set-up  and    
you    have    your 

workshops and everything which are 
supposed to look uito this question. What are 
they doing? Does it take two years to go 
through a routine proposal for upgrading your 
own existing equipment? Or, is it that there 
are people in the Ministry itself or outside who 
have an enlightened self-interest in selling 
away things against your national interest? I 
have given one example of the spares earlier. 
We have been told repeatedly that this was 
junk, unwanted. Let me correct you, Mr. 
Minister. You have come only recently. But I 
know something of what was happening there 
even before you became a Minister. Many of 
these spares were in orginal paper packings. 
They were examined by the Metal Scrap Cor-
poration and their report should be placed on 
the Table of the House. Out of the 5,000 
tonnes, you allowed an international agent to 
Pick up 3,000 tonnes. I am saying that the 
other 2.000 tonnes of that is junk, as they are 
barrels and are useless materials. But you 
have sold this good material for nothing and 
let me tell you—I can give you information 
from your own Ministry's reports: 

"Spares of the AMX 13 tanks which are 
old and useless compared to the Centurion 
spares were sold at four times the value of 
the Centurion  spares.", 
Then, let me tell you, an objection had been 

raised, the Ministry of Finance had told you 
to better sell this as junk in the country, if 
necessary, even at a slightly lower price. I am 
quoting from the noting of the Finance 
Ministry and I can give you the date also. it is 
on the 3rd of June. 

SHRI SHIVRAJ V. PATIL: Are you 
putting a specific question? 

SHRIMATI MARGARET ALVA: No. I 
am- just mentioning the objections that were 
raised and how you   are   functioning.     
Here    is    an 
objection    from the Finance Ministry 
wherein,,   it, is said: 

"We have examined the Ministry of 
Defence proposal for the sale of 
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the  Centurion  spares  independently of the 
main equipment    and  in this connection, we 
would like to invite  attention to our views    
recorded  eariler    while    considering the sale 
of the Centurion tanks. It will be recalled that    
we    had on that occasion suggested, as per the 
Finance Minister's advice, that the Ministry of 
Defence may consider, pending disposal of 
tanks, until the question of sale of    
equipment,    in militarised     varsus     de-
militarised condition, has been  examined.    In 
the light of this ..." SHRI R. 
RAMAKRISHNAN (Tamil Nadu):   Sir, on a    
point    of    order. Excuse me.    The    
Defence    Minister says that in public interest 
so many things cannot be disclosed.    The hon. 
Member is in possession of so  many secret .   .   
.   (Interruptions). 

SHRI NARASINGHA PRASAD 
NANDA: No secret files. These are all . . . 
(Interruptions). These are all before the 
Public Accounts Committee. 

SHRIMATI MARGARET ALVA: I will 
ask you to look into the Eighty-first Report of 
the Public Accounts Committee. There is Mr. 
Stephen's statement before the PAC about 
end-user certificate is not necessary, I 
Opposition . . . (Interruptions) It is a part of 
the PAC Report. Mr. Vice-Chairman, Sir, it is 
stated that end-user certificate is not necesary. 
i would like to ask the Minister, is there any 
specific case when you have sold Defence 
parts or spares or equipment without the end-
user certificate, except in the case of these 
spare parts. There is one case where you sold 
200 rounds of ammunition without a proper 
end-user certificate. This is the only case for 
your record. This is how the Ministry works. I 
am not sitting in judgement. I do not claim to 
know more than you know. After all, we 
women are not sup-nosed to know so much 
about Defence, you will say. (Interruptions). 
The Minister of Defence is a woman; I have, 
therefore, dared to stand up and tell you this. 
We also know something. We also take the 
trouble of learning.  I would,  therefor?,  also 

bring to your notice, whatever you may say, 
that there has been a controversy in which I 
have been involved. But let me ask you speci-
fically whether or not in your Defence files 
there are two letters— I will give you the 
dates.. (Interruptions.) 

SHRI SHIVRAJ V.    PATIL:    How do I 
know? 

SHRIMATI MARGARET ALVA: 1 
would like to know from the Minister 
whether our Ambassador in Spain 
told us that the Spanish Government 
has objected to the role of Mr. Mic 
hael and his association in the earlier 
Centurion deal with the country. 
Secondly, there is also in your file a 
report from the British High Com 
mission that his credibility is rather 
low. You deny this to me, and then I 
shall produce the copies to you. But 
these are the things you say you do 
not know, while these things are 
happening. I am, thereforei asking 
you what is the control you have? 
How often the Defence Minister does 
not know about decisions being 
taken? And very often, the Ministers 
take decisions without consulting the 
so-called Inter.Disciplinary Com 
mittee, which has been quoted 
earlier. I would like to know who 
are the members of this Inter-Disci 
plinary Committee which takes these 
decisions? Has it a particular quorum 
or particular representatives or is it 
the whims and fancies of the Minis 
ter, because there are occasions when 
the Minister of state has taken de 
cisions when the Defence Secretary 
was out of India and there was no 
Secretary of Defence Production, and 
he takes decisions and records 
them. I, therefore, want to 
know        what is       the system 
of functioning? When the audit comes, where 
does the audit stop m Defence? Most of the 
decisions f.re political. The Political 
Committee takes them. Where is the control, 
and where is the awareness of what is 
happening as far as Parliament is concerned? 
How much comes before us? Therefore, I 
would like to know from the Minister, what 
steps he intends to take to see' that the in- 
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terests of the nation are placed before the 
interests of retired Generals or retired 
officers, or agents and where you expect 
to draw a line to see that instead of 
depending more and more on imported 
technology and imported arms, you will 
make this country self-reliant, so that all 
this might be eliminated  once  and for 
all? 
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SHRI NARASINGHA PRASAD 
NANDA: Sir, I think Mr. Shivraj Patil will 
make a very successful Minister. He has 
talked for 40 minutes without giving 
anything to the House. 

SHRIMATI MARGARET ALVA: 
Without any points. 

MR. DEPUTY CHAIRMAN; He is 
replying to all your points. 
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SHRIMATI PURABI MUKHOPA-
DHAYA (West Bengal); Sir, I want one thing 
to go on record under the Half-an-Hour 
discussion that was scheduled today. Mrs. 
Margaret Alva lias raised very vital points 
which were not even touched by the Minister, 
and he says that it can be done in Question 
Hour. This Half-an-Hour Discussion arises 
out of the Question Hour and he should have 
come prepared instead of giving a social 
philosophy. 

 
SHRIMATI PURABI MUKHOPA-

DHYAY: She has given the names in the 
arms deal. How much did you sell ond what 
are the conditions of ,<-ale?   You did not 
touch those points. 

 

SHRIMATI MARGARET ALVA: There 
had been proposals to make Centurion tanks 
useful and effective. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Minister, if you don't choose to 
reply, at least keep quiet. Don't give a clean 
chit for the whole: 
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thing.    This is the    kind of    under-
standing. 

MR. DEPUTY CHAIRMAN: We go to the 
next item now. Mr. Rama-knshnan will 
continue. 

DISCUSSION UNDER RULE  116 
Statement on Industrial Policy —contd. 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): I would like to remind Mr. Patil, the 
hon. Minister that at 4.45, our hon. Prime 
Minister said that she is all for the 
propagation of Hindi. Many Members here 
raised questions in English and the Minister 
has replied in Hindi. Half-an-Hour Discussion 
is for the benefit of the whole House and not 
for a few Members. 

MR. DEPUTY CHAIRMAN:     They will 
take note of it. 

SHRI R. RAMAKRISHNAN: Now on the 
socio-economic objectives of this beautiful 
Industrial Policy Resolution, I would like to 
compliment Dr. Chanana for having read all 
the text-books in Economics very well 
because from the first point of optimum 
utilisation of the installed capacity to 
consumar protection against high prices, they 
all look like having been taken out of the text-
books. Nobody can find fault with these ob-
jectives in themselves. But the main objective 
should be to regulate investment and 
production according to some scheme of 
social priorities. Unfortunately^ Sir, in our 
society as it has developed, the inequalities in 
income and wealth have resulted in pross 
distortions in the investment pattern. We find 
that in the nonessential sectors, the investment 
has gone up whereas everyday we are faced 
with shortage of essential goods. The accent 
of the industrial policy should be on the 
investment pattern in s actors which are 
essential and to step up consumer goods. 

Now, coming to consumer protection 
against high prices, unfortunately we in India 
do not have a Ralph Nadar who would take 
up the cause. Recently, after the Minister 
made some statement about high prices, we 
were very happy to see that some-tooth-paste 
companies had brought down the prices. 
Even the Minister said that it was going to be 
the beginning. But, unfortunately, after, that: 
n0 prices, particularly in consumer poods, 
have come down. I would like to remind the 
Minister to 'ake it up with these big consumer 
goods companies to see that prices are 
brought down to the lowest possible. 

Sir,  coming  to the role   of   public sector 
which most Members here nave ta'];ed about, 
I    wouM like to state that  the  
rehabilitation—and     growth of the public 
sector will not come from platitude.     Para  6  
is     full     of very pompous statement that    
the    public sector  should   be     an  effective     
and operational  one.     But,  unfortunately, 
what is it that we find in the country today?    
A sum of Rs. 20,000 crores p the investment 
in. public    sector arid the return  is ridiculous.     
Perhaps, it is even shameful    to    see    that 
the return is minus 145 crores.   I am very 
happy that in. the latter portions of the 
statement, in paras 7 and 8     he said that the  
Government is propes-o  take  effective steps.    
I  think the  Minister  should  emphasise  upon 
these people,    these chief    executives of the 
public sectors,    to go ahead to see that 
production    is maximised, to see that profit is 
maximied, to see that infructuous  and  
avoidable     expenditure is brought down to 
the minimum and  that  they  should     not  
give  the excuses that the Ministry is interfer-
ing   with   their   day-to-day       affairs. This 
is what they come and tell    the people later.    
So  I     would like the House as well as the 
Minister to take note of it.    Now, 1    come to 
a very important and critical thin*.    This is in 
regard to the role of ths    private rector, point 
number nine. Sir, this is a  very obvious thing.    
Although nobody likes it, today, despite the 
growth 


